L "} 1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HY DER ABADBENCH AT~HMYDERZBAD
| | . 0.A.NO. 1494/97,

" Date of Order: 10.11-97,
Between: : : '

D, Subb ér ayu du

. .o " Applicant,
and '

1, Union of India, rep. by
Chief POstmaster General,
A.P,Circle, Hyderabad.

2 The Superintendent of Post Offices,
© proddeput Postal Division,
' Proddatur Cuddapash Dist.

3., The Sub Divisional Inspector of Post Cffices,
Proddatur Scuth Sub Division, Proddatur.

4, Pulivendla Venkanna.ED Messenger : i
VV Reddy Nagar Post A/w Proddatur ' :

| ., Cuddapah Dist. ,

1 . ) REspondentS °

For the Applicants Mr. K.S.Re.Anjaneyulu, advocate.
For the Respondents: Mr, V.Bheemanna, Addl.CGSC.

CORAM:
THE FON'BLE MR,H,RAJENLRA PRASAD : MEMBER(ADMN)

THE HON'ELE MR.B,S.JAI PARAMESWAR 3 MEMBER(JULL)
The Tribunal made'the following Orders~

Fye&se inskreet Syperintendent of post Offices,
Proddatur to despatch Sub Divisional Inspector of Post Cffices,
‘ Proddatur( South) sub Divisionr~to be present in the court on 12-11-~97
alongwith the selection file of ED Messenger W Reddy Nagar Post, '
Proddatur, Cuddapah. List it on 12-11-97, :

Y

o147 -
Deputy Registrar.

c N T VI e

To
1, The Chief Postmaster Gene:al A.P, czrcle,UDI?Hyderabad.
2. The Superintendent of post Offices, Proddapur Bibstal Division, [

Proddatur Cuddgpah Wi st. _ |
3. The Sub Divisional Inspector of Post Offices, Proddatur

South sSubgMivision, Proddsbut, ’ |

4, One copy to Mr.Pulivendla Venkanna, ED Messenger, VV Reddy Nag.r
Post, w Proddatur HO, Cuddapah Dist,
5. One copy to Mr. K.S. R.Anjaneyulu, Advocate, CAT,Hyd.
6, One copy to Mr. V,Bheemanna, Addl, CGSC.CAT.Hyd {(7) One spare copy.
pvm.
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IN THi CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH: AT HYDERABAD

:
; o
'THE HON'BBE MR.JUSTICE. ‘
VICE~CHATRMAN
and v

THE HON'BLE MR.H.MEI&%DRA PRASAD :M(a)

DATED: - \o\\\\q)A ’

¢

OR LE I/ dFomermr e :

M.A., /RAL, /C~nNo.. '

in

(w;ilp. )

JAdmirted znd Interim directions issued,

Allowed : u,k/& A ".\)/{“ [

! 1)
Disppsed of WW

Dismissed, "
Disgpissed as withdrawn '
 Pignigsed for defgult :
. Or ered/Re jedted :,

sfﬁma mbuﬁkl

“:La-.n L Lihung
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!_ IN THE CF;N'I‘RAL ADMINI STRATIVE TRIBUNAL HYDERABAD BENC

, E.A.No. 1494/97.
’ Date of Order: 12-11-97,
Betweens
D. Subbarayudu. .
) .n Applicant.
and

1, Union of India, rep} by
Chief Postmaster General, ‘é?
/S

A.P.Circle, Hyderabad, 7
2. The Superintendent of Post Offices, 1gﬁ r
Proddatur Postal Division, Proddatur . RN PrLOES
v Cuddspah Dist. L e s

3. The sub Divisional Inspector of Post Offices, -
Proddatur South Sub Division, Proddatur. -

4, Pulivendla Venkanna.ED Messenger, - _
' .o Regpondents.

For the applicant: Mr, K.S.R.Anjanéyulu, Advoéate.,
For the Respondentss: Mr, V.Bhimanna, Addl.CO5SC.

CORAM:
THE HON' ELE MR.H.RAJENDRA PRASAD 3 MEMBER{ADMN)

.THE HON'HLE MR,B,S.JAI PARAMESWAR : MEMBER(JUDL)

The Tribunal made the following Order:~
Heard Sri D.Subramanyam for Sri K.S.R.Anjayeyulu,
for the applicant and Sri V.Bhimanna, for the respondents Sri

B.Bhaskar, S D (P), Proddatur was also present in response to
the prders issued on 10-11-97, '

2. Adnity thice, Reply in 6 weeks, The respondents
shall make available the Selection Proceedings at the timeof

hearing the O.&A.
%-5\ -m/-/..

rEputy Registrar

To

1. The Chief Postmaster General, A.P.Circle,
Union of India, Hyderabad.

2. The Superintendent of Post Offices, Proddatur Postal
.- Wivision, Proddatur, Cuddapah Dist.

3. The Sub Divisional Inspector of post Offices,

Proddatur South sSub Division, Proddatur.
4, One copy to Mr,Pulivendla Venkanna, ED Messenger,
V.V.Reddy Nager post a/w Proddatur H0,Cuddapah Dist.

5. One copy to Mr.K.S.R.anjaneyulu, Advocate, CAT.Hyd.

6, One copy to Mr. V.Bhimanna, Addl.CGSC.CAT.Hyd, (7) One spare ﬂ
pvm. ' '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.JUSTYAE.

- A ok
THE HON'BLE MR.H.RAJENDRA PRASAD :M(A) ~

ﬁaulg{mUb%Lqﬂﬁ,@ysfjm;PaiauumumJ;rngb
DATED: - -,3,{(-\ lctf? ' i

ORDER/JTPSHaNT.. |

M.;L.I/RA‘ ,/C'“;&.-Non"q

in ’|

IVQ.A.No. \LKQL( J[q-j._ .

4

Admitted and Interin directions issued,

All OWQ\R

Disposedfof with Di-rections,

Dismissegd. - |

Dismissgd as-withdrawn
Dismissgd for defauli
Ordered/re jedted

_No.order'asmt&JCDstg.

T g




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 43
AT HYDERABAD

Between :

ExxSuhranmsnysm D. Subbarayudu s Applicant
rnd |

Chief Postmaster-Ceneral,

~ A.P. Circle, -
Hyderabad & others voo Respondents

REPLY STATEMENT FILED ON BEHALF OF RESPONDENTS Nos.l-3

I, H. Seshagiri Rao, sfo Narasimha Murthy,eged

about 56 years, occupation : Government service; do hereby

solemnly affirm and state as under z2-

1e That I am working as Assistant Postmaster—Generéi,_
(Staff"& Vigilance) in the office of the Chief Postmaster=
General:fA.Pg Ciréle, Hyderabad {Respondent No. 1)} and dealing
with th& subject matter of the case as such I am well
acquainﬁed with the facts of the case. I am filing this
ReplyLStatement on behalf of the Respondents 1 to 3 as I
‘have beeﬂ authorised to do so. The material averments in -the

O.A. are denied save those thataare\expressly admitted
I

hereunder.

2. The poét of E.D.:Messenger has fallen vacant conse-
guent on appointment of regular E.D. Messenger as E.D.D.A-II
in the same Sub Post Office vide S$.D.I {P) letter dated 30.4.97.
The post was notified to the-Employment Exchange, Cuddapah on

8.5.97. No candidate was spensored by.the EFmployment

1

Y )lanS % ?\9/0 > T

TTESTOR ) EDONENT
ATTESTO Asst. M‘Nﬂ“ 5 8V
‘!""‘ Wei wieerh (owe) 0/o. Chief-Postmaster General
Arstriant “ﬁ"" 3, Offirer { Bndpesy A.P. Circle, Hyderatad-500 00,
g' R biaidinisind
Pepuarw o,

@““mull-. pm.

g ‘ \\‘b‘




Exchange. ‘?hereupoq, the $.0.I (P} has issued an Open
Notificatioh on 12.6.97 calling for applications from

the eligible S.T. candidates, since the post is reserved
for S.T. community. In response to the Open NQtification.

the following applications have been received.

No. Neme of the Cendigete [SI% OF  [oT ferks in 9.9.C
1. R, Bharathi 01.07..74 a7 318
2+« B. Lakshmanna _ 10,06,71 ST 231
3. D. Subbarayudu 03.05.75 %;;r ’ 327
4., P. Narasj.mbulu 01.07.76 ST 258
5. N. Sreedhar 14.05,.78 ST 220
6. N. Obayya : _ sC
7. N. Krishnaizh 01.07.66 ST 251
8. N.V. Chalapathi 03.01.73 ST 243
9. N. Veerabhadndu 16.06.78 ST 241
10. E. Peddamarenna 10.07.52 ST 211
11. S. Sreenivasulu ’ 01.06471. ST 284
12. k. Venkatanna 12.06.73 ST 301
13. E. Chinnamarenna .10.01.74 ST 262
3. Among the above applications, the $.D.I {P) has calle

the 6 applicants from 51: 3 to 13 to appear before him to
2647497 for verification of oniginaL certificates. _Among
the verified applications, the S.sz{P) has selected one
Sri K. Venkatanna (ST) as E.D. Messencger on 28.07.97.

Aggrieved by the action of the $.D.I(P), the Applicant

mm’roa \EDW

EPONENT
s AW wEer () Asst. Postmaster-General {S. &%)
Assiriant Accounts Officer {Budwet) Q/o. Chist Frctmaster Gene;ai
(”' m WYY B T AP Circle, Hyderabad-SDO 004 ‘
gifies of the Chief Pesimasiar Goverat, ’

M x. Wedos, devrore 500 80),
A.P. GIRILE: HYRERABAD-500 001,

Y ]
il




who was meritorious and who was not selected for the post
f

has represented stating that the selected candidate had
i

secured less marks and the selectlon of the candidate was
_done under extraneous consideration. Thereupon, Respondent ]

No. 2 has called for the file, gone through the selection

“and ordered that the candidature of the complalnant namely j
the applicant should be considered after issuing a month's
notice to the selected candidate. Accordingly, the
Respondent-3 has‘issued a notice informing the seleéted
candidaté that the selection would be terminated within
thirty days from date of receipt of the termination ﬁemo. :

No. PF/ED-Messenger/V.V.Reddynagar/97-98, dated 07.11.97.

Meanwhile, the applicant has filed the present O.Aé

4o
After receiving the notice from the S.D.I (P), Proddatur Sout
[

Sub-Division, Sri K. Venkatanna, selected candidate has
also filed O.A. No. 1588/97 in this Tribunal. Thereupon
|

the Hon'ble Tribunal has stayed the operation of Memo.
|

dated 7.11.97 terminating the applicant in O.A. No. 1588

of 1897.

5 The candidature of applicant who was meritorious

was nagatived by the appointing authority with the sole
|

reason that the applicant did not enclose nativity residenq‘:
|

certificate along with application and his case was reject

at the scrutiny level. &According to Open Notification

&W .

- g ATdATOR ) _ YE:

7 T ‘ Asst, Postmaste
Olo. Chusd ¥

#a.*i‘ﬂﬁi' ¥ Aiwrd (e )
?ﬂsmr%ﬂcauuts Officer { Budgey)
- oo dheEnrey gy sty
ifige of the Chigf Pesimag:y; Gensral,
aty, Wedygm 3=erare 500 6,
§.P. CIRQLE. HYDER&BAD-500 0p1,



T oms

‘residence condition was struck off in the Open Notifieation

higher authdrity has interfered, reviewed the case and
issued orders to the Respondent-3 fdr terminatlion of the
selected candicate. Director-General, Department of Posts,

New Delhi; vide instructions issued in létter No. 19-23/97-

ED & Trg., dated 28 13.11.97, has authorised the higher

authority, higher than the appointing authority, to carry

out such review {copy filed as Annexure Re-1)

6. In reply to Para-4{13{2) : It is true that the
candidate according to the application aﬁd his particulars
belongs to Anjaneyapuram village under Khajipét Mandal in i
Cuddapah District. It is also a fact that the candidate
has scored 327 marks in $.8.C. without H%ndi and belongs

to 8.T. community and his épplicant was Leceived in time.
7. In reply to Para-4(3} :-¢all for verification of
certificates was not sent to the applicant on the ground of
non-production of residence nativity certifimte. According
to the instructions in D.G., P & T., iet{:er No.17-104/93/ED &
dated 06.,12.93, nativity is not a mxsm pre-condition for
appointment. The selected candidate should take up
residence at the place of duty before appointment. Insistin
of nativity certificate and rejectionwoféthe candidature

in its absence was not in order. It is a fact that candidate

with less marks was selected by the Respondent No. 3. '

8. In reply to Para-4{4} : It is also a fact that the

and the w@rds»are added to the effect that "or he should

"i'f‘ ﬁi!‘( |
.Luuﬁw&ﬁq ' | \Ej
‘SA mmm; !:: , EDON Al 5. & 9
) Asst P‘ost ast r !
- ““’"’ ’ﬁztmwter General
' ’ ,{ Circle, Hyderapad-500 00
eng e o et ,

~' wal.e msnmam

Trg



reside at V.V. Reddy Nagar on his selection." It is also i
a fact that his nativity was furnished in the Income

Certificate attached to the application.

9. | In reply to Para-4{5) : The selection was found
to be irregular and in order to_redress the grievance of

the applicant, the Supdt. of Post-Oﬁficés, Proddatur, the

next higher authority has reviewed the selection and
issued orders to the Appoiﬁting,Authority to set aside
the selection. THe orders containing in D.G (Posts)
letters are very clear about the residence condition and
appointing authority has not followed these rules and

hence the grievance. .

For the reasons stated above, the Honourable
Tribunal may be pleased to dismiss the 0.A. on merits

and .pass such other orders as may be considered necessary

in the circumstances of the ase.

B;P%ﬂ

ONENT

Asst. Postmaster-General (S. & V)

0/o. ChiaFTostmaster Ganaral
A.P. Circle. Hyderabad-500 001,

Sworn and signed on this
[t day of Rbruary 1998
at Hyderabad and signed

before me.

S?’)Guu£?YL—v

ATTESTOR

e Fn @Resd (we)
Andigpaiae Migmurts Officer { Budwet)

m{ngnm
o B Oiief Pwsmesier Ganeral,

of g, tfesigw, derrevre 500 GOY.
BRM* 4. p. CINCLE, HYBERABAD-S68001,
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anartmrht had +o retain or- restore the

appointments held by them, depriving themge§€l§9%252rigﬂ$
“ardldauos_of their Jeqltlmate right of dpDOJntment ' ‘J
3.0 The it ubhlon arising ou* of CAT i1 ents ‘ i :
the validity of the remedial action o;dm%;gqgg T;nga¢n§ll?;qq-*

anthorities has been dmllbarated upon thoroughly. It is ‘cbscrved
that an. authyrity wvhich is hiZiher than ‘the abpointlng authority,
in aFQOIJHnUO_WILD Catabllshed prlnClple ‘enjovys snperVLSory'~
powirs’ To ravise fha admtnlsttqtivo o:dero of the suoorolnaue‘
ﬂufhbrlL“eS\LOZ go da. aud,ﬁuff1c1ont reasons ‘and pasq pfocedure;ﬂ‘g
_‘t’ulL.gJ.uL,d L)ClOW A ‘f g ‘ ' C ST

T

\i);- The" auegtwon hether apmolntment of a partlcuL r ED . gentfwA
: Lo to oy post was errouncous- of not should be decided by an.
uthoolty - next higher than the appointing authority in
- wcwordance with the eqtqblished principlms governing

: l‘deO"n\m s 0 , .

‘In rTegand Lo 1ppoihtmmnt which was mado in contravention
.01 executive or administrative 1notrUCtlon1, th=re is no
“ohjection to the competent authority passing an order '
‘rectifyirg the earlier errcneous appointmant order of
the WD Agant which wae pagred in contravention of the, : o
coxisting Tules ,Jn tructions whether statutorv or '
Cedtliie s ote v,/ Duecutive, as otherwloe, it would amount

0 perpetuation -0f fhe nistakn and would be detrimental

{0 the larger interaeste of Covernm-nt. Hovever, in these . -~
Sl eases the weliciples of Patursl Justice should be complied -

by giving the ED hgent to he heard hefore passing any '
¢ order sdversely affecting him. Thers is no nerd to

© dpvok~ ED Agen. (Conduct and Service) Ru]@s, 1964, while
- P1SQTHQ iLAJi nfders in auch ocases. : . - -

Lo
|=1
~—

iit) " coses Y eLron:cus appointmants should be viewed with:
~ - garicus concern and suitsble disci plinary action 'ghould
be talen aqaln t the officers and staff responsible ‘
for guch erronasus appointments. - ‘ N
S vhile complving with the dirsctions given by the next
\lgher authority, uheﬁappOlntlng suthority will ensure that a
gcéper‘whnw— cause nothe is iszuecd to the'ED Agents concerned
and his ;\Lresentatlon “f any. s forwardsd to the next higher’
| authority ;or_taklnc it into =.ccou b befure passing the final .
orders. ! : B ' '

5. © The contmnts of thls lett r may please be brought to the
notice of all concerned for 1nforWDtion/guioanca/ ompliance o
action. ' , S

5o
[.-..l.-

. . The”receipt of this letter mayiplease be écknowledged;.
N o . fours faithful+Y: e -
| Sa/= . e

-
’
t

. - /U.s. PURIA/ o y
- Asst. Director Cene, ral. (PD&TRG} SR
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' . - '~ .DEPARTMENT "9F POST - INDIA NN
o _ffgice of the Chief Postmaster General, AP .Circle, Hyderahad
A ‘ } C ‘ S 2o TN ‘ . .
To - o

‘ All PMsG in A.P.Circle, L .

~t+ 88p, Hyd.City/Sec-bad/South Fast Dn,

" ' SSRM, Hyd. Stg. Dn. ' _
o . gP, CSD/PSD, Hyderabad _ -,

No. ST /30-EDA/R1gs/XI dtd. at Hyders~ad-500 001 the 9G~11-1997 -
o ' o P e T ‘ : 2
Sub:—~ Appointment of ED Agents - Question .
: whether .the appointments made to ED posts
can be reviewed by the authority higher.
.than the appointing authorities and '
appropriate remedial action ordered, i1f.
any, appointment is found to be in
contravention of the instructions.

' A copy of Dte, 1r,no.»19-23/97-ED&TRG dtd. 13-11~97 on
the subject is sent here with for information, guildance and

necgssary'action. - v - - , - .
~ S | . . /H. SESHSGIRI RAQ/. ' "

Asst. Postmaster General :(S&V),

_ . ;géﬁ\CPMG, AP Circle, Hyderabad

Copy_of :Dte. lr, 19<23/97-ED&TRG Dt, 1%-11-97 .1_— .. = = !

2 _12z22/3 LoLPeRe Db, 19-11-37 g | -

'

... I am directed to state that instructions have been B
issued from this office from time to time laying down the
corditions required to be fulfilled by candidat*tes for ..
appointment-a~ ED Agents of various categories, the procedure
t0 be followed in ¢ lling for nomin~tions, prior verifice+ion
of educational, income/property certificates, etc. inm spite of
these instructions, during the couisze of periodic inepections
and on receipt of complaints in this rergard, higher authorities
come .across cases Of irregular appointments of ED Agents,  In
some. cases, the appointments are found to have been made
erroneoulsly, To set right th= irregular appointments, the =
superior or reviewing sutheorities hyve to pass orders requirin%
the appeointing authorities to cancel such irregular appolntments
and make fresh appointments. : : IR o/

2, Inia - number of cases of the type referred to.above, ‘the -
affected person have sought judicial intervention on the

grounds tha: the action ordered by the reviewing authoolties

is illegal in-as-such-as no such pewers have been vested in

them as per the P&T ED Agents (Conduct & Service) Rules, 1964
which are usually invoked in such cases. OQuite often, the . °
ED Agent concerned is also not giveri an opportunity to

represent agasinst his impending termination and to tbat extent,

. the principle of natural justice also appears to be jecopardised ¥
in such cases. In many of these cases, the submissions of the
applicants have been accepted by the CAT benches and the '

' ' | Contd..2/P
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IN THE CENTRAIL ADMINISTRATIVE TRTIBUNAL
HYDERABAD BENCH : AT HYDERAEAD

OuA. NO. 1494 of 1997

1
1

Between 1

D. Subbarayudu = <+  Bpplicant
And

Chief Postmaster-General,

A.P. Circle,

Hyderabad & T

others ' .+ FRespondets

Filed by : V. Bheemanna,
. © Addl. C.G G eCe

. e
Sa - .




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

*h#
0.A.1494/97. . Dt.
D.Subbarayudu

Vs
1. The Union of India rep. by

2.

4.

AT HYDERABAD

the Chief Post Master General,
A.P.Postal Circle, Hyderabad.

The Supdt. of Post Offices,
Proddatur Postal Division,
Proddatur, Cuddapsh District.

The Sub-Divisional Inspector
of Post Offices, Proddatur South
Sub Division,‘Proddatur.

Pulivendla Vgnkanna

.+ Applicant.

.+ Respondents.

Counsel for the applicant : Mr.XK.S,R.Anjaneyulu

Counsel for the respondents s Mr.V.Bhimanna, Add1l.CGSC.

CORAM ¢ -~

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADNMN,)

" THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.,)

-




Sk

e
CRDER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.))

Heard Mr.Subramanyam for Mr.K.S.R.Anjaneyulu,
learned counsel for the applicant. None for thejofficial

respondents, Notice served on R~4. Called absent.

2. Mr.P.Venkanpa has been impleaded as R-4. ‘.We
checkeé‘ﬁp’tbetapplication received in this connection.

The name of R-4 is not found in that list which has been
given in Page-2 of the reply. In the reply it is stated
that the name is K.Venkatanna. We have also checked up
the officisl proceedings from the file. It is also noted
as K.Venkatanna. FHence it is not knewn who R=4 ig, Even
§f he has received notice he will submit that he is not

K. Viemkedovwme ~
P Yerkanna and hence he is no way connected with this case,

Fa™
3. In view of the above, the OA is dismissed.
No costs.,.
/ N ””’f’f’,,,f’,,,an ‘ dﬁ\fa_,}L____ﬂ—*”*fii,,
"”’,LBTS.JAI PARAMESEWAR) (R. RANGARAJAN)
M&%BER(JUDL.) MEMBER{ ADMN.) o
%l'b’/ i‘l
Ak |
Dated : The 24th March, 1999, %,
Tpictated in the Open Court) ?

spr
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OFFICE
WIRE AT Lnab@¥, COST

TG .
SUPERINTENDS .0 OF POST CY¥FIJES
PRODDATUR POSTAL 01V1S1ON
PRODCATUR CUDDAPAH DIST

- ke e o e W
¢

HY ORDER OF TRIBUNAL DT 10-11~97 PASSED IN OA 1494/97

M e am AR ah ek R E BN S Wk e PR B S de g e

/FILED BY MR D SUBBARAYULU R/0 ANJNLYAPULAN tHAJIPLT MANDAL
CUDDAPAH DIST IT 1S ORDERED THAT YUU THs SUPERINTENLENT OF POLT
OFFICES PRODDATUR TO DuSPATCH SUJ DIVISIONAL INSPECTOR (¥

POST OFFICES PROZLATUR (SOUTH) SUM DIVISION TO BE PREE&IT.IH THE
COURT ON 12-11-1997 ALONGWITH IlE SCLsCTION FILE OF E D MESSENGER

V V REDDY HNAGAR POLT FAODDAIUR CUDDAPAH ~- ORDERFULLLOM.SS~ .

CENTRAL ADeIN)_TRATIVE TRIBUMAL
HYLERABAD BEMCH

e EE WS e N Sm A W iy gl W e e AR

Not to be telegraphed

O.ANO. 1404/97 ths
' = SECTION CFFICER(J)
ear 4 Bench entig| -\dmhlstram,c “_bﬁ’ .
«Hyd. " Hydc.—abad Beach 10U 1,44
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ORAL ORDER (PER HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.))

: Heard Myr.Subramanyam for Mr.K.S.R.Anjaneyulu,

learned counsel fcr the applicant, None for 3tl‘ms.efoff:tc:ia1

respondents, iNotice served on R-4. Called absent,

2. Mr,P.Venkanpa has been impleaded as R-4. wa
checked up the application received in this connection.
| - |

The name of R<+4 is not found in that list which has been

given in Page<2 of the reply. In the reply if is stated
) ,
that the name is K.Venkatanna, We have also checked up
the officisl proceedings from the file. It is al-so noted
as K.Venkatanﬂa. Hence it is not known who R-4 is, Even
.~ 1f he has receiived notice he will submit that"he is not
_ f -k. VewnKedeoaner l

anc‘ll hence he i& no way connected with this case,
A :

3. In w:riew of the above, the CA is dism;lssed.
' |

|

|

|

|
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IN THE CENTRAL| ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

0.2.1494/97, Dt.of_Decision 3 24-03-99.

4. Pulivendla !Venkanna

' rHE HON*BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.) !

P ——L_)

AT HYDERABAD
* k&

<+ Applicant.

5. The Supdt. of Post Cffices,
.Froddatur Fostal Division,

Proddatur, Cuddapsh District. i

| .

3. The Sub-Divisional Inspector |
of Post Offices, Prcddatur South

Sub Division, Proddatur.
.+« Respondents.

g |
Counsel fer the applicant : Mr.K.S.,R.Anjaneyulu

=)

Counsel for the respondents : Mr.V.Bhimanna, A&dl.CGSC.

CORAM: -

\
THE HCR'BLE SHRI R. RANGARAJAM : MEMBER (ADMN.)

51/ ’ |

D.Subbarayudu
A5 .
e nh “IJ!"“.-’ )

Vs e

. %
o ‘-:." | “: i

1. The Union of India rep. by ;fj\ 0wl
the Chief Post Master General, *~*'&;é§,
A.P.Postal ICircle, Hyderabad. Ran LT {’ﬁ' 4
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‘ Form No.9S. BY.R.P.A.D.
) \ (Ses Rule 29)

-
6ENTRHL AOMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABHD.
18t Floor,HAC.. Bhavan, Opp:Public Garden, Hyderabad,500004.A, 8.

ORIGINAL APPLICATION N3. 14¥les 7 oF 1997

Applicant(s) v/s Respondent(5)
The Thisf Tont Magte -
Hyderabad. iy lothers.

(By/Central Govt.,Standing Counsel)

2 ﬂﬁm:frawrﬁn .
By Advocate Shri:

K. e anfanayulu,

To. ' : Er.VeChimsnna. X add] 000,

'4 the Chief Toet Usster Sanmral indhra Yradesh Postsl Circle,

»
:{?f?ﬁ? b trls) 4.

The Tunerintentent of Tast NFfices, reekPt kR Een sk tknn,
veaddater Divislon, TroA’atur Suitaceh Dist,

'

”{:H The “nﬁ hivisional Ineusctar af sost Offices, Troddstur South Su
mivizion, wee proddstuy,

4,

. 1 Vi . pEFicating as [ Mgssgnger SOERCMmAR o

polivendla Veokapna, RFTI615409,30 K, TES338RR .

Whereas an abplication filed by the above named applicant
under Section 19 9f the Administrative Tribumal Act, 1985 as

in the copy a .exed hereunto has ©"aen registered and upon
preliminary hearing the Tribunel has admitted the application.
Notice is herebv given to you tnat if you wish to contest
the application, you may file your reply &8long with the document
in support therecf and @fter serving copy of the same on the
applicant or his Legal practitioner within 30 days of receipt of
the notice before this Tribunal, gither in person or through a
Legal prectitioner/ Presenting Officer appointed by you in
this behalf, 1In dé?ault9 the &aid application mdy be heard and
decided in your absence on or @fter that date without any

furthar Notiece.
Issued under my hand and -the seal of the Tribunal

This the . Twel€shy  _  gay op , . ,  Hovember, Te

n199
//8Y ORDER JF THE TRIBUNAL// M

Datg: <2o~11=R7, FOR REGISTR2AR.

Cog i 1areing aroeen

S Re BESPATCH
| 26 NOV 1997

g%wam=wmﬁh Q§j§
HYBERABAD BENCH |
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e ACCEPTETD
- ADVOCATES FOR APPLICANT / RESPONDENT
Address of Service : . Phones : 7617006

7601284

K. S. R. ANJANEYULU
D. SUBRAHMANYAM

ADVOCATES'

1-1-365/A, Jawaharnagar, (Sth Street)
Bakaram, Hyderabad - 500 020.



In the Central Administrative Tribunal : Hyderabad Bench
e oo e oo ... at Hyderabad

"o No. VL QW of 199 |

' SN
@“QCSM \*\wko\}\ Q&w\)\&&w —— Applicant

Y Q’L\\N\W\’\ %\VERSUSM{
Q? W % Qﬁ\f‘@ YJ&MN&@Q\ Respondent

\,)\\ CQ NE @l\m%\m&%@‘“

S D “WMMWSW\ ke bl
in the above Application do hereby appoint and/

K.S.R. ANJANEYULU

ADVOCATE
: and
e e e e D SUBRAHMANYAM
P Coe ADVOCATE
Advocatef/s of the High Court to appear for Me/Us i | r"- ication

and 1o conduct and prosecute {or defend) the same and all proceedings thatmay be taken in
respect of any application connected with the same or any decree or order passed therein,
including applications for return of documents or the receipt of any money that may be payable
to Me/Us in the said Application and also to appear in all appeals, and applications under
ctause XV of the Letters Patent and in applications for review and for leave to appeal to the

Supreme Court.
L. Sediln oyt %

[ AT Ly o
a..‘.—r!»’-‘ga.‘:ﬂ.-!'_-s- Lo e e
i'l,;j foum i tlcertlfy that the contents of the this Vakalat were read out and explairied
o r‘lr‘l"“"-T"if.fﬂ-)""“". .......... seeeain My presence to the executant, or executants who

- appere& perfectly to understand the same and made his, or her or their signature or mark or
N marks in my breaence

Executed before me this 2 'é}k day of e -
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.IN THEZ CESTEAL ADMINISTRACTV @ TAISINAL :: HYDRRARAD BINCE
:":' ) ’ AT YT _:PABAD

‘ CaAs jmol Y CMF of 7]

' M.MO. OF _APP ANANCE

DBetweeon : ,
' C/}kmr M@ﬁ"\&“\

and - - : . | %

e

Applicant(s)

Cfmgj@m 6- f\—@ cuvw&é}\q

Respencent (&)

‘i
m ™
To W
¥ "x
The Regis trarg ' .
central aém.nlutrutlva Tribunal arfy %
Hyderahad 3ench, : AEREVEY
H.YD oI ABAD .
Sir, T
I, V. DEINARIA, Advocate, having brelRy ~ |
Ly the Cratral Government, ﬂutlllﬁd under Section e .

the Acministrative Tribunalc Act 1985, hereby app:iar for %be
_ . : _ , : o |
~cupond-nts and undertake to plead and act for them in all
mattors in the =bpove ,ald Casle )
| | \/ﬂg A
v Hyde eranad, ) WAKMA" s

P Slcnatvre of the Counscl ,
Q\SB"C7%K) Adcl. CGLC/SC for Reilwayc N

Add"c‘s 01 tnn Lountél :

-

203, lenuka Thakti Apartments,

King Koti Road,
Basheerbagh,
HYDEDAZAD - 500 029 | L






